EEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGAL ORE

DATED THIS THE S5th DAY OF AUGUST, 1987

Present : Hen'ble Justice Sri KeS.Puttaswamy. Viee-Chairman
Hen'ble Sri L.H.A.Rece Member (A)

7 in.Applieatisn Ns.1835/1986

MeN sManjunatha,
Desr Ne.1/2,
Behind Sandalwssd (il Faetery,

Jayanagar,
Myssre eve i\ppli@ant

( Sri K.N.Chandrasekhar ees Advesate )
Us,

The Unisn af India,

by its Secretary te Gevt, ef India,
M e Railways,

Rail Bhavan, New Delhi,

The Seuthern Railway,

represented by the Genral Manager,
Central Seuthesrn Area,

Madras - 1,

The Selsetien Cemmittee fer the

Recruitment ef Temperary Khalasis

Mechanieal Werkshep, by its

Chairman, Sri R.Vijaya Mshan,

Werks Manager, Meehanieal Werkshep,

Ssuthern Railway, Mysere Seuth,

Mysere = 8, and 60 wthers, cos Respendents

Thie Review applicatien has esme up,befere the ssurt

teday. Hen'ble Justiee Sri K.S.Puttaswamy, Viee-Chairman made

the fellewing 3
R DER

In filing the review applicatien, thaere is 5 delay
ef 31 days, In I.A.Ns.I, the applicant has ssught far canduning.

the s,id delay. I.A.Ne.I is suppertsd by an affidavit swern te |

by Sri K.V.Chandrasekhar, learned Adveeate fer the applieant.



We have ne reasens te dsubt the cerrectness sf the assertiens
mades by the depensnt in his effidavit, whieh neeessarily
meane that there is suffieient sause fer eendaning the dslay,

Wa therefere allew J.A.Ne.I and csndene the delay,

2. ~ After cendening the delay, we have heard Sri K.N.
Chandrasekhar, lsarned ceunsel fer the applieant an the

admissien ef applicatien fer revisw. While netieing the

ébsenec of the appliecant and his lnqﬁ%md ceunsel, we have

;sjuuted Applieatien Ne.1336 et 1986 fellswing an earlier

/daeisi-n ef this Tribunal. UWe have again sxamined whethsr we

have cerreetly applisd the prineiple enunciated in Applieatiens

Nes 1845 te 1865 af 1986, 183 and 184 eof 1987. Ue are satisfied
that the prineipls enuneiated in A.Nes,1845 te 1866 ef 1986,

183 and 184 ef 1987 has been serrsetly applied. gf that is se, then

tha presenes sf the learnsd csunsel fer the applieant en the

hearing date weuld net have made any differenee at all. Uue

. . thus find ne justifieatien te review eur mrlier erder. UWe, -

therefere, reject the revisuw applieatiin at the admissien stace.

e
VICE-CHATRMAN &7 ‘\%ﬂ) MEMBEZR (A) g3
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Applicant

hri M N, Manjunatha
To
. Shri M,N, Manjunatha

Doer No, 1/2

Behind Sandalwcod (il
T:‘K}af‘\;&oi*r

II 3}‘@

M"

| Chri K.N, Chardrasekhar
x"“ ocate
€12, Chandra Buildirnas
Averue Reazd
Bangalere =

260 002

: as above
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APPLICATION NO 98
183¢/86(T)

@
7

Commerci~1 Co plex(BDA),
e s e nagasr, ,

Bangzlore - D(O 038

Dat . 17.¢ .57

e

DEPUTY PEG I1STRAR
TAXRNAE K XEXXAR
( JUDICIAL)
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REVIEW APBLICATILN Hm.98/8710 Acplicetisn %a,1335/12

Jeyéanecer,
Appliceznt

Wysure
s1 e
CT+3 Chzm i Vo 7
( STl KeuChendresek har s e e Aduercete )
Js,

Mais Feview &;rliceti n hes cime up, befere the ceurt
tzday. Hun'tle Justice Sri Iasn mcds
the felleuinc s

ERIEF
\:\
»
) In filinc the reviouw a1 plicetien, there is 5 deleay

&
efl 31 deys, In I.ANs.I, the arflicant hze szucht far esndening

fhe e.id delay, T.A.Ne.l is suppertzd by an affid vit sweIin te

by Sri t.V.Chandresekhzr, lesraed AZvscste fer the gpplieant.
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